
 

  



 



AN INDICATIVE LIST OF TOPICS FOR ACTION RESEARCH AND STUDIES ON 

JUDICIAL REFORMS WHICH COULD BE UNDERTAKEN BY LAW UNIVERSITIES 

1.    Study on major bottlenecks in procedural laws affecting expeditious conclusion of criminal 

trials and measures needed to remove such bottlenecks. 

2.    Study on implementation of Section 89 of Code of Civil Procedure relating to use of ADR 

mechanisms for early and effective resolution of civil disputes. 

3.    Development of a scientific framework for measuring the performance parameters of 

subordinate courts. 

4.    Impact assessment of computerization of courts in reducing pendency and improving justice 

delivery. 

5.    Identifying the bottlenecks responsible for causing delay in disposal of civil cases in courts and 

possible policy and procedural changes necessary for reduction of pendency.  

6.    A study on Court Management techniques for improving the efficiency of subordinate courts. 

7.    A study to identify constraints and challenges in implementation of provision relating to plea 

bargaining in Code of Criminal Procedure and to suggest measures for their effective 

implementation. 

8.    Re-engineering procedures of process service for reducing delays in court proceedings. 

9.    Improving effectiveness of Gram Nyayalayas and accelerating the implementation of Gram 

Nyayalayas Scheme. 

10. An assessment on implementation of legislative provisions contained in Code of Criminal 

Procedure and other laws for protection of under trials and other marginalized sections of society.  

11. Role of Clinical Legal Education in improving the quality of legal education and increasing 

access to justice to the marginalized. 

12. Role of Audio-Video recording of court proceedings in increasing transparency and efficiency 

of judicial systems.  

13. Study to recommend changes in the existing legal education system in  

India and existing system of admission of lawyers to the bar including other bar reforms.  

14. Comparative study of international best practices in the role of continuing legal education in 

training of practicing advocates. 

15. Analysis of causes for pendency and classification of cases pending in High 

Courts/Subordinate Courts. 

 



   Department of Justice  
Ministry of Law and Justice 

Format for Proposal under the Scheme for Action Research and Studies on 
Judicial Reforms  

Research Title:  
 

Implementer/Organisation: Provide full contact details   
 

Head of the Organisation:  
 

Description of Research Team: Details of team leader and members  
 

Research Objective:  (Describe the objective of the study) 
 

 

 
Project Budgets:  per Financial Year 

Proposed Start Date of Project:  Estimated end date of project:  
 

Please state how the costs will be divided 
across the Financial Year 
2014: 
2015:  

Total cost of Project  
 

 

Research Methodology:  
Methodology must include:  

i. criteria for identification of sample 

ii. sample size 

 

 

Data Collection:  
i. Primary Data 

ii. Secondary Data  

 

 

Main Activities:  (list the tasks to be done to 
deliver the study.  Please link activities to 
research methodology. Provide 
milestones/performance targets 

 

 
Key Deliverables:  
 

 

Background 
(250 words max.  Please include the context and relevant work/projects conducted in this 
area by your organisation and by others) 

 

Activity Based Budget 
You must complete and Activity Based Budget (ABB). A template ABB spreadsheet has 
been embedded into this form.   
Add additional rows as necessary or, if it is more convenient, attach a separate spreadsheet 
and submit it with this form 
Activity 
No. 

Activity  Jan Feb Mar  Apr May June  July  Aug  Sep Oct  Nov Dec 

1              

2              

3              

4              

 


